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negotiations are going on and I would not like 
to   say   much. 

SHRI   BABUBHAI  M.     CHINA1 : May 
I know if the sale price of Rumanian ships 
compare with those of other countries and, if 
so, whether our Vizagapatnam Shipyard is fully 
booked and therefore we are going out oris it 
due to the cost that we are going out for these ? 

SHRl RAJ BAHADUR : We want to build 
up our shipping and we want to build it up at 
least to fulfil the targets that we have got before 
us and it was in pursuance of this that this 
contract was concluded but the fact remains that 
our shipbuilding yard has also to be kept on and 
we have taken good care to see that is has all 
the bookings on its registers that it requires. The 
prices compare favourably. 

SHRIM.K, MOHTA : Sir, the hon. Minister 
has stated that this was a fixed price contract and 
there was no escalation clause. Yet Rumania 
wants to increase ihe price of the ships and it 
only means that there is default on the part cf the 
supplier. Vay I as« the hon.Minister as to what 
redress the Government of India has got 
according to the terms of the contract signed 
with Rumania and what aclion is open to us ? If 
not arbitration is there any other international 
forum for insistingon our right to get delivery of 
the ships at the coniracted price '? 

SHRl RAJ BAHADUR : The main plea that 
has been advanced by the Rumanian firm—now 
it is known as Navimpex—ts that prices have 
escalated considerably since the time they 
concluded the contract in 1969. As 1 said 
earlier, our contract does not provide for 
escalation. Now the main question is how to 
reconcile the two. Negotiations are going on 
and I cannot say anything about arbitration at 
this stage, nor as I said earlier arbitration is 
visualised. 

SHRi M. K. MOHTA : My question was if 
arbitration was not visualised, what else can 
they do. There must be something written in the 
contract to safeguard our interests and 1 want to 
know what that clause is. 

SHR! RAJ BAHADUR : I do not think 
there is any clause in the contract for this. This 
is an agreement between the two Governments  
first   and   then   between   the 

firms.    As   I   said    there   are   negotiations 
going   on. 

 

*532. [The questioner (Shri Ganeshi Lal 
Chaudhury) was absent. For answer, vide 
eoks. 36-37 infra] 

*533. [The questioner (Shri Suraj Prasad) 
was absent. For answer, vide cals.36-37 infra.] 
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 CONSULTATIVE  COMMITTEES OF PARLIA-

MENT 

*534. SHRI J. P. YADAV: Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND SHIPPING AND TRANSPORT be 
pleased to state : 

(a) whether it is a fact that due benefit is 
not accruing from the Parliamentary Consul 
tative Committees because they are not pro 
perly constituted and their programmes and 
schemes'are not being implemented; and 

(b) if so, whether Government propose to 
enforce the programmes of these committees 
on a compulsory basis; and if not, what are 
the reasons therefor ?] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
(a)   No Sir, The    Consultative   Committees 
for the various Ministeries/Departmcnts have 
been constituted properly and fully in accor-
dance with the Guidelines formulated in 
April,1969 in consultation with the Opposition 
Parties and the Government to regulate the 
constitution and functioning of the 
Consultative Committees.   The purpose for 
which they are 
constituted is being   served amply as would be 
apparent from   the  statement   placed   on 
the Table of the Sabha.[see Appendix Lxxix, 
Annexure   no. 1] 

(b) Question does not arise in view of (a) 
above. 
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SHRl  BHUPESH GUPTA : ls the hon. 

Minister aware that theic is no   regularity or any 
system   in   calling   the  meetings   of  ihe 
Consultative Committees with the result thai 
many of the Members are not in a position to 
participate in   them ?   1   should like   to know 
what steps Government   are going   to take to  
systematise   and regularise   them so that within 
one  year a minimum  number of meetings are 
held. I should also like to know what happens to 
the unanimous recommendations or to the  
consensus   expressed   in   the Consultative 
Committees on different matters. Only this 
morning I   attended a meeting  of the Finance 
Consultative Committee.   What happens to such 
a recommendation for when the opinion is 
expressed almost unanimously, for example as   
it happened today, that there should be a need-
based minimum  vage   and there   should   be   
maximum   and  minimum salaries ? How the 
Government    tackles this thing ? Is  there any   
arrangement  that such opinions which are 
unanimous are placed  before the Cabinet for 
serious consideration by the Cabinet at the 
initiative of the   Minister of Parliamentary 
Affairs or, theyjust shelved or  treated 
bureaucratically   in   the   routine manner ? 

SHRI RAJ BAHADUR : With regard to the 
regularity of the meetings I may invite my hon. 
friend's attention to the Guidelines, a copy of 
which 1 am prepared to place on the Table of 
the House but which, I believe, has already 
been placed on the Table of the House.to 
regulate the Consultative Committees for 
various f Ministries/Departments. 1 may again 
recall to him that these Guidelines were 
finalised after due consideration and after full 
consultation with Members of the Opposition. 
Now, with regard to the acceptability of the 
decisions or of the views, normally, I should 
say, the Government attaches the highest 
importance to the views expressed there and 
tries to implement them or act according to 
them as far as possible. Where unanimous 
recommendations are made, they are normally 
accepted. 

SHRI BHUPESH GUPTA : Well, 
today___  

SHRI RAJ BAHADUR ; May I complete 
my answer ? You are a good friend. 

MR. CHAIRMAN : How can he answer 
about anything that happened this morning ? 
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SHRl BHUPESH GUPTA : He has given 
an example. 

MR. CHAIRMAN : And you have given 
your example. 

SHRI RAJ BAHADUR : So far as unanimous 
recommendations ate concerned, I again repeal 
they are normally accepted excepting in cases 
where any such view has financial implications, 
because that will involve budgetary and other 
considerations, it is concerning security, defence, 
external affairs and atomic energy and any oiher 
matter falling within the purview of an 
autonomous corporation. These three exceptions 
are taken into account. In the remaining cases, by 
and large, L would say that the unanimous 
recommendations are accepted. If there are any 
exceptions, they only prove the rule. 

SHRI BHUPESH GUPTA : On a point 
of order. Sir, you arc the Chairman of the 
House. Members of this House are Members 
of one or the other Consultative Committee. 
You invite suggestions from the Members, 
but the more or less unanimous recommend 
ations had not   been   accepted------- 1 am not 
talking of the   Minister——by   the   Govern-
ment.  Now, what is the mechanism for it ? 

MR. CHAIRMAN : No, please do not take 
the time of the Hosue. 

SHRI BHUPESH GUPTA : How than are 
your Committees to function ? 

MR. CHAIRMAN : I will tell  you  later. 

SHRI   BHUPESH    GUPTA :   You   iell 
here. 

SHRI RAJ BAHADUR : May I just add one 
word ? So far as the unanimous re-
commendations are concerned, I have already 
said that normally they arc accepted. But when 
he says they are more arc less unanimous 
recommendations, then ihcy are not unanimous. 

SHRI BHUPESH GUPTA : Now, you 
should kindly guide us. I say 'more or less' 
because the Minister himself is also a Member 
of   the   Consultative Committee. 

MR. CHAIRMAN : Mr. Monoranjan Roy. 
Now, please sit down, I have called the next   
Member. 

SHRl MONORANJAN ROY : 1 would like 
to draw the attention of the Minister of 
Parliamentary Affairs to the figure supplied to 
the House on labour and rehabilitation. You 
said that 183 items   were   circulated. It 

is not a fact. The question is how many 
questions were received for the meeting. Il may 
be that some questions reached after the 
scheduled date by the Ministery of 
Parliamentary Affairs. So, this is nol a correct 
answer and the figure supplied is.... 

MR. CHAIRMAN : Kindly put your 
question. 

SHRI MONORANJAN ROY : This is to 
point out that correct figures are not given to 
the  House. 

1      MR. CHAIRMAN : This is question Hour. 
SHRI MONORANJAN ROY : Yes, Sir. 
MR. CHAIRMAN : Not for debate. 

SHRl      MONORANJAN   ROY : If the 
Minister gives a reply which is wrong, we 
must point it out. 

MR. CHAIRMAN : Now, please put your 
question. 

SHRI MONORANJAN ROY : I would like 
to ask the Minister of Parliamentary Affairs in 
how many issues in regard to the Labour and 
Rehabilitation Consultative Committee 
unanimous decisions were taken and not given 
effect to. How many issues unanimously 
accepted   by   the   Consultative 
Committee -----although the Labour Minister 
usually says that he has no opinion _____ 

MR. CHAIRMAN : Now, your question 
has come. 

SHRI MONORANJAN ROY : First 
question. 

MR. CHAIRMAN : Only one question is 
allowed, 

SHRI RAJ BAHADUR : I would say 
respectfully that so far as the Ministry of 
Labour and Rehabilitation are concerned, they 
have been more than active. In fact, there were 
as many as four meetings. Two of these went 
over for two days consecutively. So, they met in 
all for six days. One hundred and eighty-three 
points were raised and 183 notes were prepared 
by the Ministry and circulated. As for 
unanimous recommendations, unless any 
recommendation unanimously made in such a 
Committee was involved in and came under the 
mischief of the rule or the exception, that is to 
say, involved financia implications, I have no 
doubt they must have been implemented. But if 
it came within thei mischief of the rule which I 
just now said, viz.,   financial implications, then 
1 am quite 
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clear that my reply was    not   wrong   and  1 
hope my hon. friend will appreciate it. 

SHRI MONORANIAN ROY : Mr. Chair-
man, Sir, I seek your protection. Financial 
implication for whom 7 ls il for ihe Govern-
ment or for the   private owenrs 7 

MR- CHAIRMAN : 1 cannot allow any 
oiher question. 

SHRI RAJ BAHADUR : He should pinpoint 
it, and not be rembling. Which unanimous 
recommendations have not heen accepted 7 

SHRl MONORANJAN ROY : Financial 
implications for whom 7 

MR. CHAIRMAN : Kindly sit down. 

SHRI MONORANJAN ROY : My question 
has been not replied to. 

MR. CHAIRMAN : Your question has been 
replied to.... (Interruptions) I cannot allow three 
Members io speak at a lime. 

SHRl MONORANJAN ROY : Sir, you did 
not allow me the question 1 wanted to ask. 

MR. CHAIRMAN : Please sit down. 1 rule 
that he has given the  reply. 

SHRI TR1LOK1 SINGH :These Consultative 
Committees are supposed to be attached to the 
various Ministries. May I know if, in the history 
of the functioning of these Committees, the 
Government have come forward with any 
proposal wherein they wanted to invite the 
opinion of the Members over proposal, or it is 
the Members who are required to pose 
questions which are never put to vote and are 
generally taked out 7 

SHRI RAJ BAHADUR : It is a two-way 
traffic, if I may say so, because it is not merely 
the points   which are raised.... 

SHRl TR1LOK1 SlNGH: One-way traffic. 

CHAIRMAN : I see that it is a two-way 
traffic. 

SHRI RAJ BAHADUR : I was submitting 
that so far as these meetings are concerned, 
even the Minister himself volunteers some 
information   and   also takes   the   Committee 

into confidence about many things which are, 
of course, undei considerations. I would say 
that this is an evolution and we should evolve 
this as our democratic process is evolved; this 
should be evolved to a satisfactory stage. 

 



27 Oral Answers [RAJYA SABHA] to Questions 28 
 

SHRI LOKANATH M1SRA : the coor-
dinating Ministery is the Parliamentary Affairs 
Ministery. Therefore, it is veiy reasonable of the 
hon. Mambers to ask the Parliamantary Affairs 
minister to ascertain from the different 
Ministries and place it on the Table of the 
House. 

SHRl RAJ BAHADUR: May 1 submit that 
the Members expect us to function as efficiently 
as possible ? And I think'efficient' means 
cutting down delays. Instead of routing the 
enquiries through me. if notices are given direct 
to the Ministeries, they will answer them much 
more quickly than through the medium of the 
Ministery of Parliamentary Affairs. 

* 367.IT/ie questioner (Shri K. L. N. Prasad) 
was absent.  Por answer, vide, col  37 infra] 

CONSUMPTION PRICES Ot' FERTILIZERS 

*535.   SHRl SUNDAR MANI PATEL ;f 
SHRl K. C. PANDA : 

Will the Minister of AGRICULTURE be 
pleased to state : 

(a) what are the consumption prices of 
fertilisers in the country during the last one year 
and how do these prices compare with the prices 
in various developing and developed countries; 
and 

(b) the steps taken by Government to 
reduce the prices of fertilisers so that the same 
may be within the reach of all farmers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRl 
ANNASAHEB SHINDE) : (a) and (b) A 
statemant is placed on theTable of the Sabha. 

STATEMENT 

(a) the retail prices of Important imported 
fertilizer for  the farmers during the last one 

tThe question was actiullv asked on the 
floor of the house by Shri Sunder Mani Patel. 

The maximum retail prices of the fertilisers 
mentioned above are statutorily fixed for both 
the imported and indigenously produced 
fertilisers. Regarding the other fertilisers, both 
imported and indigenously manufactured, like 
Ammonium phosphate- Ammunium Nttro 
Phosphate, Super-Phosphate, NPK complex 
fertilisers, etc", there is no statutory prices 
control; but their prices prievail more or less at 
the levels of prices of nitrogen, phosp hate and 
potash nutients of fertilisers imported by 
Government. 

Tne prices of fertilisers prevailing in same 
developing and developed countries vis-a-vis 
India as available in the latest available F. 4. O. 
publication are shown in Appendix (see below). 
It will be seen therefrom that the prices of 
fertilisers in India are relatively high. But it is 
also to be noted that the prices of agricultural 
produce in India are comparatively higher than 
in several other countries. Scientific use of 
fertilisers, despite their relatively high price, 
bring in reasonable profits for the farmers. In 
some countries there is also an element of 
subsidy. The policy of Government is not to 
subsidise inputs but to offer incentive prices to 
the farmers for out-put. 

(b) the prices of imported fertilisers depend 
upon the cost of procurement from abroad. 
Every effort is made by Government to import 
fertilisers at the lowest possible cost. 
Government continuously review the prices of 
these fertilisers and reduce the prices whenever 
possible. In fact, the prices of certain varities of 
AmmoniumSulphate were reduced by Rs. IOO 
per tonne in 1969-70 and Urea by Rs. 20 per 
tonne in March, 1971. 

 

year and    the current prices effective    from 
17.3.72are   asunder : 


